BEFORE THE FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
Dated: 16" February, 2023

Order under section 19 of the Right to Information Act, 2005 (RTT Act) in respect of RTI
Appeal Registration No. ISBBI/A/E/23/00006

IN THE MATTER OF

Mohit Rasiklal Mehta ... Appellant
Vs.

Central Public Information Officer

The Insolvency and Bankruptcy Board of India

2" Floor, Jeevan Vihar Building

Sansad Marg, New Delhi - 110 001. ... Respondent

The Appellant has filed the present Appeal dated 21* January 2023, challenging the communication
of the Respondent dated 21" December 2022 with regard to his RTI Application No.
ISBBI/R/E/22/00276 dated 11" December 2022 filed under the Right to Information Act, 2005
(RTT Act).

2. I have carefully considered the application, the response of the Respondent and the
submissions made in the Appeal. I note that in this Appeal, the Appellant has raised issues that
are in relation to his earlier RTT Application No. ISBBI/R/T/22/00022 which was disposed
of on 15" February 2023 vide the Appeal no. ISBBI/A/E/23/00005 and not pertaining to RTI
Application No. ISBBI/R/E/22/00276. 1, therefore, reject this appeal.

Sd/
(Santosh Kumar Shukla)
First Appellate Authority

Copy to:
1. Appellant, Mohit Rasiklal Mehta.
2. CPIO, The Insolvency and Bankruptcy Board of India, 2™ Floor, Jeevan Vihar Building,
Sansad Marg, New Delhi - 110 001.
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